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atte at Tayrt 
Tae, ACAY Waa, ATCT 

dire, fori 26 Weng 2022 

WAR US WT 3-35/2017/1/0IT (49) : Ate ara va Saar Hea, 2017 (2017 

ar 19) & aR 1 BT sa UNI (1) & asa Vast Uhbal ar Walt Het BV, Tos AHN, 

uve & Borel a arene ue, vazen, sa faa dt HRN Hal UH V-3- 

35/2017/1/0iE (63) ais 07.12.2018 A AK at fAratafaa Batre wee F, wa: 

(am) ree aH, - 

G) war dear 9 ste 22 & was, aioe (3) Ft “fares fret te Hee” aecl FOUR 

aa ae atk «oReat ax fear aver ety a sat eet are aedl & eae We “forse 

i-tees atk ager rar wear es teat ar Wicreenitd feat sean; 

(i) war Sear 26 a wae, alos (3) Ar ulate & cae we ofate “ad, wRH, ors, 

sae fea, Pet ti-tesss ait aac rar Tear erat uideurita far orem; 

(ii) HA AVA 27, 29, 30H, 45, 46m THA, Hias (3) A, “fares fers Bete Hea” esa! 

2 URH aS are atk “ofteam ae fear war et)” S Ha Bat Tet eal H EAT WT 

“Bee ti-tase 3h dae frat wer er areal ot ofaeenta fear aren, 

(iv) we Gen 46m & waa, wlan G3) A “es fect alae Geary” weet A UH elt 

ae ak oem ae fear wart a) & aa ea Te weal eae ay “fore A 

tenses Hh awa far ae a geal aw ufaeenite fra orem, 
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(v) 

(vi) 

(vii) 

eager uss, Fear 26 See 2022 

HH TEA 65, 66, 67, 68, 69, 70, 71,72, 73, 74 HR 75 & HAT, Hier (3) H, “Totes Tenet 

qee war et & une aa ae sik oRcarer we a wat AP A Ha Beet 

ara eedl a corer ux “ek tedros alk Aue fa aa er veal at vides 

fear SITTIT; 

wa them 77 3 73 % waa, wa G) H, “Set fect qe wea wel a 

una at at ase “oReam ay fear men ay) a aa ea aot eal & Fa WW 

“Bex Urtthss sik aga fran en er eee at wicreenfte fear sree; 

wa Gea 94 & aaHet, Hine (3) Hr aa aw cena wy vary 

“(j) matt wet & ap, reat qet S orcs Set are JS (Haea Ys), THAT AS 

aft ard sae Bea, ree t-dhss sik Aaa Reo aT e; 

(i) @iserd ditt sed Brea, res t-tass aie aaer far ae eh at 

Uiaeaited par SIT; 

(viii) ma AeA 95 & waar, Hloarw (3) A, Wea “ah & ma AS Mea OH Welt wed 

(ix) 

(x) 

(xi) 

(xii) 

(xiv) 

(xv) 

ssag fea, ex t-tass 3h dae Pear men er a ulate fear orem; 

wa dea o7m waa, alae (3) A, alae eae’ sedi @ UR eet ae IN 

egheam at Ram mer ay a sa aa oe eel & Ba HR sad He, Pres 

W-tays= att daa Pear sear a geal wr aieeente erat seT; 

pH Ue 99 oh GHA, Barat (3) FH, veg “atpar wt feNfaa fra srw; 

aH wea 108 oy aH, aia (3) A “ree fet alee Hea veal A oR eet 

ard aie «chem ax far gar a) a Ha aa ae areal BW Ea W “fares H- 

thes aie daa Pra sen er aedt ar faut far sie; 

wa Ten 118 He 122 aa see Aaa afaal at faraa fea are; 

eH Hem 1320 % wae, wlan (3) H “ar Gade dea” geet S UNH Sle aT 

a cones ax Ben wat ap o sa at ae aeal & ena We “fares hts 

HK daa fear mer a weal wr ufaearfte Tear seat; 

eH Gem 141 HR see aaa Waal at FR frat aren,



Fee wea, feat 26 Were 2022 808 (1) 
  

(@) Hagel & vena, cavdirot 4, us Gi) Bra W, Mesteea ws at ofdeaitd 

fear Sear, Bet:- 

“Gi) "We tees 3k tea arr ar aeyh- dass wateer sé, fre fatter are 

forsret 37ers, 2009 (2010 ar 1) Hr GAT 2 HH SoM (1) A UReniwe fear srar 

%, aet fatter aro feng afte, 2009 (2010 wT 1) SR BAH Asad da aT 

fraat o wane a separ Hf few ae teat fora Het ust A dar fear wear zs 

UW Sow Bisa wo S oat Prva gar S1" 

2. ae AVA 18 Was, 2022 F Wea are ae 

Tee UST AM S TM SMTA, 
am. Ul. sitareta, svataa. 

wre, feat 26 eile 2022 

BH. Wh W 3-35-2017-1-Wa.— 4a & Glau & srpede 348 H US (3) & age 4, sa aR 

at afer aie Uh UT 3-35-2017-1-Ta (49), feats 26 Berg 2022 Hl sist sare WaT 

wife @ Uesrt vasa frat sara 8. 
Hee & UIT AA A AM BeIMGaR, 

at. Ul. sitareda, stafaa. 

Bhopal, the 26th July 2022 

No. F A 3-35/2017/1/V(49) : In exercise of the powers conferred by sub-sections (1) of 

section 11 of the Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017), the State 

Government, on the recommendations of the Council, hereby makes the following further 

amendments in the notification of the in this Department’s notification No. F A-3- 

35/2017/1/V(63) dated 30.06.2017, namely :- 

In the said notification, 

(A) in the Schedule, - 

(i) against S. Nos. 9 and 22, in column (3), for the portion beginning with the words 

“other than these put up in” and ending with the words “conditions as in the 

ANNEXURE J]”, the words “, other than pre-packaged and labelled” shall be 

substituted; 

(ii) against S. No. 26, for the entry in column (3), the entry “Curd, Lassi, Butter milk, 

other than pre-packaged and labelled” shall be substituted; 

(iii) against S. Nos. 27, 29, 30B, 45, 46A, in column (3), for the portion beginning with the 

words “other than those put up in” and ending with the words “conditions as in the 

ANNEXURE IJ’, the words “, other than pre-packaged and labelled” shall be 

substituted;
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(iv) against S. No. 46B, in column (3), for the portion beginning with the words “{other 

than those” and ending with the words “conditions as in the ANNEXURE []”, the 

words “, other than pre-packaged and labelled” shall be substituted; 

(v) against S. Nos. 65, 66, 67, 68, 69, 70, 71,72, 73, 74 and 75, in column (3}, for the 

portion beginning with “{other than those” and ending with the words “conditions as 

in the ANNEXURE IJ]”, the words “, other than pre-packaged and labelled” shall be 

substituted; 

-(vi) against S. Nos. 77 and 78, in column (3), for the portion beginning with the words 

“[other than those” and ending with the words “conditions as in the ANNEXURE JJ”, 

the words “, other than pre-packaged and labelled” shall be substituted; 

(vu) against S. No. 94, for the entry in column (3), the entry “(Jaggery of all types 

including Cane Jaggery (gur), Palmyra Jaggery, other than pre-packaged and 

labelled.; (it) Khandsari Sugar, other than pre-packaged and labelled” shall be 

substituted; 

(viii) against S$. No. 95, in column (3), after the word “Murki”, the words and symbols “, 

other than pre-packaged and labelled” shall be inserted; 

(ix) against 8. No. 97A, in column (3), for the portion beginning with the words “other 

than those put up” and ending with the words “as specified in the ANNEXURE J]”, 

the words “, other than pre-packaged and jabelled” shall be substituted; 

(x) against S. No. 99, in column (3), the word “purified, ” shall be omitted; 

(xi) against S. No. 108, in column (3}, for the portion beginning with the words “[other 

than those” and ending with the words “conditions as in the ANNEXURE []]”, the 

words “, other than pre-packaged and Jabelled” shall be substituted; 

(xu) 6S. Nos. 118 and 122 and the entries relating thereto shall be omitted; 

(xiv) against S. No. 132A, in column (3), for the portion beginning with the words “other 

than those put up” and ending with the words “as in the ANNEXURE I)”, the words 

“, other than pre-packaged and labelled” shall be substituted; 

(xv) S$. No. 141 and the entries relating thereto shall be omitted; 

(B) after the Schedule, in the Explanation, for clause (11), the following clause shall be 

substituted, namely:- 

“(it) The expression ‘pre-packaged and labelled’ means a ‘pre-packaged commodity’ as 

defined in clauses (1) of section 2 of the Legal Metrology Act, 2009 (1 of 2010) where, the 

package in which the commodity is pre-packed or a label securely affixed thereto is required 

to bear the declarations under the provisions of the Legal Metrology Act, 2009 (1 of 2010) 

and the rules made thereunder.”. 

2. This notification shall be deemed to have come into force with effect from 18” day of 
July, 2022. 

By order and in the name of the Governor of Madhya Pradesh. 
R. P. SHRIVASTAVA, Dy. Secy 
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